FORM A

PUBLIC ANNOUNCEMENT

[Under regulation 6 of the Insolvency and Bankruptcy Board of India)

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

For the attention of the creditors of EGT ENTERTAINMENT PRIVATE LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

EGT ENTERTAINMENT PRIVATE LIMITED

Date of incorporation of corporate debtor

23.04.2010

Authority under which corporate debtor is
incorporated / registered

Registrar of Companies (ROC). Sikkim, under the
Registration of Companies (Sikkim) Act, 1961, bearing
registration number 855 0f 2010 on 23.04.2010

Corporate identity number / Limited Liability
Identification Number of corporate debtor

Since, the company is registered under the Registrar of
Companies (ROC), Sikkim, under the Registration of
Companies (Sikkim) Act, 1961, bearing registration
number 855 of 2010 on 23.04.2010, therefore the
details of the company is not available at the MCA
Portal.

Address of the registered office and principal
office (if any) of corporate debtor

House No CH-4-1, Near District Court, BasiKothi,

Upper Sichey, Gangtok, Sikkim- 737101

Insolvency commencement date in respect of
corporate debtor

07.04.2025 (Order received on 09/04/2025)

Estimated date of closure of insolvency
resolution process

4th October, 2025 (180 days)

of the
insolvency professional acting as interim
resolution professional

Name and registration number

AMIT PAREEK

Registration Number: IBBI/IPA-002/IP-N00413/2017-
2018/11205

Address and e-mail of the interim resolution
professional, as registered with the Board

Amit Pareek, 4th Floor, Ram Prasad Complex,
Chatribari, Guwahati-781001

E-mail: amitpareek994yahoo.com




10 | Address and e-mail to be wused for | Please submit claims to: AMIT PAREEK
correspondence with the interim resolution
professional 4th Floor, Ram Prasad Complex, Chatribari, Guwahati-
781001 E-mail: cirpegt@gmail.com

11 | Last date for submission of claims 23rd April, 2025 (Order received on 09/04/2025)

12| Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 2, ascertained by
the interim resolution professional

13 | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)

14 | (a) Relevant Forms and (a)https://ibbi.gov.in/home/downloads

(b) Details of authorized representatives are | (b) Not Applicable
available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the EGT Entertainment Private Limited on 07.04.2025.

The creditors of EGT Entertainment Private Limited are hereby called upon to submit their claims with proof on
or before 23rd April, 2025 to the interim resolution professional at the address mentioned against Entry No. 10.
The financial creditors shall submit their proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means. The claims denominated in foreign currency shall be valued
in Indian Currency at the official exchange rate as on the insolvency commencement date. Submission of false or

misleading proofs of claim shall attract penalties. T PAR

Date: 11/04/2025
Place: Guwahati Interim Resolution Professional
IBBI/IPA-002/IP-N00413/2017-2018/11205
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23rd CM’s Compound Archery Gold Cup commences in Karthok

PAKYONG, April 10 (IPR):
The 23rd Chief Minister’s
Compound Archery Gold
Cup commenced with
Minister for Agriculture,
Horticulture, AH&VS
department, and Fisheries
department cum MLA
Chujachen, Puran Gurung,
inaugurating the event at
Karthok Archery Field,
Pakyong, today in the
presence of Advisor to CM
cum president, State Archery
Association, Kunga Nima
Lepcha alongside MLA
Gnathang Machong and
Advisor, Social Welfare
department and Women,
Child, Senior Citizen, and
Person with Disabilities
Welfare department, cum
president of the organising
committee, Pamin Lepcha;
Zilla Adhakshya Pakyong

District, Laden Lhamu
Bhutia; and panchayat
members.

The opening ceremony
marked the commencement
of the tournament, which will
continue with daily matches
until April 27.

Organised by the
Pakyong District Archery
Association in collaboration
with the District

Administration Centre, Pakyong,
the event is being held under the
banner of the ‘Nasha Mukt Bharat
Abhiyan and Nasha Mukt Sikkim’
also
commemorating the 50th year of

campaign while

Sikkim’s Statehood.

In her opening address, Pamin
Lepcha thanked the Chief Minister
cum chief patron of the tournament
noting his
encouragement towards youth
participation in the field of sports.
She also expressed gratitude to MP
Rajya Sabha, patron of the
tournament, for helping realise the

for his support,

archery academy.

Further, she noted that the
tournament is a matter of pride for
Pakyong and highlighted archery as
a traditional sport rooted in

-

Dhokbu.

Sikkim’s culture and history. She
added that it offers youth a platform
to showcase talent, build confidence
and connect with others.

She also extended her best
wishes to the archers, encouraging
them to compete with honesty,
discipline, and respect. She called for
collective efforts to create a drug-
free, healthy, and progressive Sikkim
through sports, urging everyone to
work towards making Sikkim a
capable and prosperous State.

The open knockout tournament
officially commenced with a match
between Druk Yargey Todey and

The event will include various
cultural dance performances, along
with showcases of traditional and
endangered games such as dart

traditional hut.

competitions and kite flying, and a display of a

The tournament features 15 teams
competing for the title, with the winning team
set to receive a cash prize of Rs 3 lakh, while
the runner-up will be awarded Rs 2 lakh.

Also present were District Collector
Pakyong, Rohan Agawane; Additional District

Collector, Sangay Gyatso Bhutia; Additional

District Collector (Development), Robin Pd
Sewa; Additional Superintendent of Police, ML
Pradhan; officers from various departments
under the district and the general public.

‘PM Modi did it, UPA slept’: BJP on
Tahawwur Rana’s extradition;
Congress hits back

NEW DELHI, April 10
(IANS): In a significant
development in India’s long-
standing pursuit of justice for
the 26/11 Mumbai terror
attacks, Tahawwur Hussain
Rana, a key accused and
associate of David Coleman
Headley, was extradited from
the United States and landed
here on Thursday.

The development has
reignited a fierce political
war of words, with the ruling
BJP calling it a “historic
diplomatic victory” under
Prime Minister Narendra
Modi’s leadership, while the
Congress asserted the move
was the culmination of
decade-long efforts initiated
during the UPA era.

Rana, a 64-year-old
Canadian American citizen
of Pakistani origin, was
arrested by the FBI in 2009
for plotting attacks, including
one in Copenhagen, and was
convicted in the US for his
role in terrorism-related
conspiracies. However, his
extradition to India,

Congress won’t be able to fight against RSS: BJP

BHOPAL, April 10 (IANS):
Madhya Pradesh BIJP
launched a scathing attack on

Congress on Thursday,
saying the party is
questioning  Electronic

Voting Machines (EVMs) as
people have rejected them
across the country.

On Wednesday, during
the party convention in
Gujarat’s  Ahmedabad,
Congress blamed EVMs for
the party’s defeats in the
elections, including in the
state Assembly elections in
2023 in Madhya Pradesh.

Hitting back at Congress,
MP BJP chief V. D. Sharma
said that questioning the
credibility of EVMs and the
Election Commission (EC)
shows Congress’s frustration
due to its consistent defeats

in the elections.

He said the Supreme
Court has given its judgment
on it, however, Congress is
not digesting the truth.

“Congress leaders gave
examples of the election
process in foreign countries,
but they don’t trust India’s
election system, which is

acknowledged and
appreciated across the world.
Congress has always

followed the divide and rule
policy to grab power,”
Sharma said while talking to
media persons here in
Bhopal.

He said that senior
Congress leaders like Kamal
Nath and Mallikarjun
Kharge, who have won
several elections, are now
questioning the EVMs.

“They are doing it
because they know that they
can’t win against Prime
Minister Narendra Modi-led
BJP,” he said.

Meanwhile, BJP MLA
Rameshwar Sharma said that
Congress won’t be able to
fight against the Rastriya
Swayamsevak Sangh (RSS)
ever in the future.

“During Congress
regimes, RSS members were
tortured and put in jail for no
reason. Everyone knows
what happened with RSS
members  during the
Emergency imposed by
Indira Gandhi. But they
(RSS) defeated them
(Congress). Rahul Gandhi or
Jitu Patwari won’t be able to
fight against the BJP or the
RSS,” he said.

26/11 Mumbai terror attack...

to bring individuals involved
in terrorism to justice,
irrespective of which part of
the world they had fled to”.
Noting that the District
Court for the Central District
of California had ordered
Rana’s extradition on May 16,
2023, it said that he then filed
multiple litigations in the
Ninth Circuit Court of
Appeals, all of which were
rejected. He subsequently
filed a petition for a writ of
certiorari, two habeas
petitions, and an emergency
application before the US
Supreme Court, which were
also denied. The extradition
proceedings were initiated
between the two countries
after India eventually secured
a surrender warrant for the
wanted terrorist from the US

Trishakti Corps installs bus stop at Rangpo

SE Report

GANGTOK, April 10: In continued
commitment towards community service and [
spirit of youth engagement, the Trishakti

Corps provided a bus stop to the local & - N

community of Rangpo.

This bus stop built to shield daily
commuters from vagaries of weather also
serves as an ‘Island of Motivation’ for locals
with vibrant visuals of ‘Decade of
Transformation’ of Indian Army. The
handing over of bus stop was culmination of §
a weeklong recruitment awareness drive by
Trishakti Warriors Outreach Team, a press

release informs.

The Outreach Team in collaboration with
local civil administration interacted with
youth in Mamring Senior Secondary School,
Duga Secondary School, Sumilingchey

The team also met parents in
villages under Block Development
Officer, Duga to spread awareness
about the Agniveer recruitment

likely reservations for ex-Agniveers in
Industrial Police Force for Sikkim
which is under consideration for
raising were also highlighted during

government, the NIA said in
the statement.

The NIA said that Rana is
accused of conspiring with
David Coleman Headley @
Daood Gilani, and operatives
of designated terrorist
organisations, the Lashkar-e-
Taiba (LeT) and the Harkat-
ul-Jihadi Islami (HUJI), along
with other Pakistan-based
coconspirators, to carry out
the devastating terror attacks
in Mumbai in 2008. A total of
166 persons were killed and
over 238 were injured in the
deadly attacks.

Both the LeT and HUJI
have been declared as terrorist
organisations by the Indian
government under the
Unlawful Activities
(Prevention) Act (UAPA),

1967, the NIA statement added.

Meanwhile, security
arrangements have been
tightened at the NIA
headquarters and Patiala
House Court in the national
capital ahead of Rana’s arrival
to face trial in India for his
alleged role in the 2008
Mumbai attacks.

Rana, who is believed to
have had close ties with
Pakistan’s Inter-Services
Intelligence (ISI) and the terror
outfit LeT, faces multiple
serious charges under Indian
law. These include criminal
conspiracy, waging war against
India, murder, forgery, and
violations under the UAPA.

After his arrival, Rana is
likely to be lodged in a high-
security ward at Delhi’s Tihar
Jail and produced before a
Delhi court.

specifically for his alleged
involvement in the 2008
Mumbai attacks that killed
166 people, marks a turning
point in India’s global anti-
terror push.

Hailing the extradition,
BJP leaders praised PM Modi
and the country’s security
agencies for what they called
a firm and unwavering stand
against terrorism.

Addressing a press
conference, BJP national
spokesperson  Shehzad

Poonawalla said: “Today, our
security agency, anti-terror
agency, and intelligence
agency have achieved great
success. 26/11 terror attack
conspirator Tahawwur Rana
is being brought to India
today.”

He added: “This is not an
ordinary extradition, it is a
reflection of the resolve of
the new India... Today, when
Tahawwur Rana is being
brought to India, it is also a
warning to every terrorist and
conspirator that no matter
where in the world you are
hiding, India will find you
one by one, and bring you to
justice.”

Speaking to reporters in
Mumbai, Union Minister and
BJP leader Piyush Goyal said
the Congress did not do
anything to punish the
terrorists and the extradition
was possible because of
Prime Minister Narendra
Modi’s “foremost and
paramount commitment” to
India’s national security and
national interest.

He said: “During the
Congress  government,
terrorists attacked this very
hotel (Taj Palace) where we
are present. People died here.
But Congress did not do
anything to punish the
terrorists... It was PM
Narendra Modi’s resolve to
ensure that people who harm
our country are severely

punished...” He alleged it
showed undue leniency
towards terrorist Ajmal
Kasab - “fed him biryani”.
Talking to IANS, BJP
MP Manoj Tiwari also
lauded the development,
saying: “India is fortunate to
have a Prime Minister like
Narendra Modi, who has led
the country with a positive
agenda... This is a
significant achievement for
the Modi government. The
entire country is grateful to

PM Modi and his
government.”

While welcoming the
extradition, Congress

leaders were quick to remind
the government that the
diplomatic and legal process
began during their tenure.

Former Union Home
Minister P. Chidambaram
said: “I am happy that
Tahawwur Hussain Rana...
was extradited to India.
However, it is crucial to tell
the complete story.

“The extradition is the
result of over a decade of
hard, diligent, and strategic
diplomacy that was initiated,
led, and sustained by the
UPA  government, in
coordination with the US.”

Congress leader
Kanhaiya Kumar took a
sharper tone, calling the
government’s celebration of
Rana’s  extradition a
distraction tactic.

“Since the BJP has no
achievement worth the name,
it tries to divert public issues
under one pretext or the
other,” he said, while
campaigning in Bihar.

Gangtok weather

Max. Temperature : 19° C

Min. Temperature : 11° C
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PUNJAB STATE DEAR
200 MONTHLY LOTTERY

1st Prize
Amount for Winner

DRAW ON

12.04.2025

8PMOnwards

Secondary School and Singtam Senior drive and encourage online the outreach drive, the release
Secondary School. registration for same. Inputs on mentions.
FORM A
[Under PuP!:J’!fﬁeA,NNrogdeCEvFE;l:d.oflmggie] PUBLIC NOTICE

Persons)

DR f 0 0 H REDITORS O
3 3 -
. o ATE LIV )

RELEVANT PARTICULARS

1. |Name of corporate debtor EGT ENTERTAINMENT PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 23.04.2010
3. |Authority under which corporate debtor | Regjstrar of Companies (ROC), Sikkim, under the
is incorporated / registered Regjstration of Companies (Sikkim) Act, 1961, bearing

jstration number 855 of 2010 on 23.04.2010
Since, the company is regjstered under the Regjstrar
of Companies (ROC), Sikkim, under the Regjstration
of Companies (Sikkim) Act, 1961, bearing regjstration
number 855 of 2010 on 23.04.2010, therefore the
details of the company is not available at the MCA
Portal.
House No CH4-1, Near District Court, BasiKothi,
Upper Sichey, Gangtok, Sikkim- 737101

The general public is informed that State Environment
Impact Assessment Authority (SEIAA) Sikkim has
accorded Environment Clearance to proposed NIT
Sikkim Campus at Dung Dung, Khamdong near
Gangtok, District East Sikkim vide EC identification
no. EC24C0000SK5116705N and File no. 482/ENV&SC
(CIRCLE) dated 08 / 04 / 2025, And whereas vide this
public notice general public is also informed that the A
copy of the Environmental Clearance is available on the
website of https://parivesh.nic.in

Total
Prize Amount

z1.65
CRORES

PRIZE AMOUNT FOR SELLER : 210 LAKHS
PRIZE AMOUNT FOR suB-sTocKIsT:Z 5 LAKHS

1st PRIZE WILL BE DRAWN OUT OF
SOLD TICKETS ONLY

2nd Prize
Amount for Winner

PRIZE AMOUNT
FOR SELLER

4, |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate
debtor

6. |Insolvency commencement date in
respect of corporate debtor

7. |Estimated date of closure of insolvency
resolution process

8. |Name and regjstration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

10.{ Address and e-mail to be used for
correspondence with the interim
resolution professional

LIVE

STREAMING >

www.punjabilotteries.com/livedraw

07.04.2025 (Order received on 09/04/2025)

( KINSDIABETES

THESUGAR-EXPERTS

WORRIED
ABOUT

4th October, 2025 (180 days) d
3rd Prize
Amount for Winner

PRIZE AMOUNT
FOR SELLER

AMIT PAREEK

Registration Number:
IBBI/IPA-002/IP-N00413/2017-2018/11205
Amit Pareek, 4th Floor, Ram Prasad Complex,
Chatribari, Guwahati-781001

E-mail: amitpareek99@yahoo.com

Please submit claims to: AMIT PAREEK

4th Floor, Ram Prasad Complex, Chatribari,
Guwahati-781001 E-mail: cirpegt@gmail.com

Rank Prize Amount |Prize Amount| Prize Amount
ank | for Winners | for Sellers ¥ |for Sub-Stockist ¥

11| Last date for submission of claims 23rd April, 2025 (Order received on 09/04/2025)
12 | lasses of o ¥ oy, under Sause | Not Aplcatle 21 ' 00, 000 X5 0: 000 1,50,00,000| 10,00,000 | 5,00,000
(b) of sub-section (6A) of section e =
ascertained by the interim resolution D IAB E I ES, PRIZE AMOUNT PRIZE AMOUNT 10,00,000 | 1,00,000 50,000
= ZM%SiO?"I" I Professiora Nt Ao ) FOR SUB-STOCKIST FOR SUB-STOCKIST 5,00,000 50,000 20,000
.| Names of Insolvency jonals ot Applicable 3
identified to act as Authorised 5,000 500 50

50,000

TOTAL PRIZE AMOUNT
< 11.50 LAKHS

2,000
1,000
500

WIN MANY OTHER
ATTRACTIVE PRIZES

For Tickets & Trade Enquiries, Call :
Ph : 86370 06281/ 82923 49392 (s/KKIM)

Tickets are available at all Lottery Counters

200 30
100 20
50 10

Representative of creditors in a class
(Three names for each class)

(a) Relevant Forms and

(b) Details of authorized representatives
are available at:

20,000

TOTAL PRIZE AMOUNT
3 5.70 LAKHS

TAKE CONTROL NOW
(=13 [8]

‘2. SCAN NOW
TO AVAIL
SPECIAL BENEFITS

14.

S

(a) https;//ibbi.gov.in/home/downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the EGT Entertainment
Private Limited on 07.04.2025.

The creditors of EGT Entertainment Private Limited are hereby called upon to submit their

claims with proof on or before 23rd April, 2025 to the interim resolution professional at the

address mentioned against Entry No. 10. The financial creditors shall submit their proof by

electronic means only. All other creditors may submit the claims with proof in person, by post

or by electronic means. The claims denominated in foreign currency shall be valued in Indian

Currency at the official exchange rate as on the insolvency commencement date.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 11/04/2025 AMIT PAREEK

Place: Guwahati Interim Resolution Professional
IBBI/IPA-002/1P-N00413/2017-2018/11205

Prize Amount for Sellers & Sub-Stockists above ¥ 10,000 should be claimed from Government only

=7
Q97337 85000

www.kinsdiabetes.com

*TDS 2% applicable on Sellers & Sub-stockists prize amount (Section 194G)

Jhankar More, Burdwan Road, Siliguri

Printed, Published and owned by Mrs. Krishna Chettri and printed at Choice International, Daragaon, Tadong, Gangtok-737102 and published at Kashiraj Pradhan Road, Nam Nam, Gangtok, Sikkim-737101. Associate Editor: Bijoy Gurung, Editor: Amit Patro.
Phone: Gangtok (03592) 202286. Fax: 206775. E-mail: sikkimexpress@hotmail.com
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PIHI UTEA
ATUTATE T2U ST=Hfeohl TTS
M=k, Lo 3 (f2.4.): gem=h fiuw et fafen

faemavTehl IuTere TSIHART ATaTerTs SfeeRt SeTg e
3R] FEATER TUT Gfiehl HTHHT TREHT B | 3T 31T THTIEh

m . - ROADS & BRIDGES DEPARTMENT

. GOVERNMENT OF SIKKIM
STel TeETgRer A giud Thes T oS wier yvme
STRE TR (TEE3TEUT) W@Wﬁ@ 3 * Memo No: 2} /ND/R&B/2025-26 Dated: 8/04/2025.
fafew  waTeUggents $Ht ufgEm qwex

For and on behalf of the Govemor of Sikkim, Divisional Engineer (Mangan), Roads & Bridges Department,

HoslTorT faeareyTehl IuTeer WﬂTﬁ 2]T'T|F1‘|§ mﬁ:ﬁﬁ EC24C0000SK5116705N % EIGICESEY 482/ Govermnment of Sikkim. invites sealed tenders on percentage rate basis under single bid system from the eligible
ﬁ 'FQ'QEFT =1 Wﬁ TR ‘ggﬁ ﬁ ﬁ:n(;d IW:I% contractors enlisted with Sikkim Public Works Department vide Notification No: 21/R&B/PWD/Secy/2023-24 dated
! N R §f ’ ENV&SC ( a) 08/04/2025 d 18.10.2023, through competitive bidding within the territorial jurisdiction of the Gram Panchayat/ Urban Local
L SAdR! Farp! il FAfiq Rt SO RE | el wihid SeH T D A SHEEHHE S Bodies where the work is to be executed.
trﬁ Tm % Q'Eﬁa'{ffﬁ'a -{zﬂm Hﬁ%ﬁl’ The details of works and time schedule are as under:
G I LTI || nupwd parivesh i e Mo | e | |
https://parivesh.nic.in I JedTgeAT I B Sl to tender amest tender | Contractor

Name of Work Money Jurisdiction

__________________ No (bid value) Documents
TdgH T SARGUIGRT | @ | ™ |
BRY ¢

Construction of road

Registered Competitive bidding

— connecting proposed Class I within the territorial
Rehabilitation centre surisdicti £ the GPU
[t fearfere @en fenferm s fram 6 sta) 1 1,81,38,504/- | 4,53,463/- | 50,000/- | Contractors | jurisdiction of the
(FRe SAfraEH efl feanferar arem fean) frem, 2016] at Naga (Voong (Civil) where the work is to be
Partam) in Mangan under executed
STt BRso rgde ferffesar District s
BUCTATED] SHTHYUDT T Construction of road o
ctin roposed Registered Competitive bidding
T T ckoﬁiil'tagﬁoi seutre ClassIl | _within the territoria]
2 ate Nagla Rel ward 1,36,12,100/- | 3,40,303/- 50,000/- Contractors J“:Sdlct;‘w“ Oflth_e GP‘:J
1. | =itz =it 7@ T e wEde fafies (Civil) where the work is to be
2. | e st e faf 23.04.2010 (Tatmo to Bojoghari) under executed
3. | wifeertor S/ 3teta Ui FUT @EE | s gsstew (fafew) @, 1961 st in Mangan District SPWD
. ) U, q,
Tftueh /gat e © 2010 =1 yssiiertor Frat 855 @fed, swroiass!
hrgn (smsie), fafew, 23.04.2010 m TIME SCHEDULE:-
4. | wuite ufeam e /wifd dred afemm | s drgr s wedes (smsth), R st issi icati
e e e 2010 91 Ffin T 855 e, FEETE . ]:::; ;;f o l’r’:::f;(t”t’.;’;:’s’f :::'t'll"(:rlxder 30% April 2025 Office of the Divisional Engineer,
et (fufem) W, 1961 srwtd, 2010 =i gai = N (10:00am to 4:00pm) Roads & Bridges Department, Mangan
855 =fed, 23.04.2010 =1 @l wowt g, Documents (excluding Tender Form) District, Sikkim
SHrfieh! fererr THET diéemT Uy B4 Date of issue of tender Form on 2nd May 2025 Office of .the Divisional Engineer,
5. | wuite ufieh! gal THUH! FETEE TIHE | gEd Tl dem-4-1, g see@ i, 2 | submission of TDR (as Earnest ‘ y : Roads 8 Bnd.ges. Dep?.rtx?:ent, Mangan
Frfer (afz 3 W) B 3T TR, 3o faes, M, fafea- 737101 money) (10:00am to 4:00pm) District, Sikkim
6. | e ofiehr grsrem feanferm e g fife | 07.04.2025 (31€3 09/04/2025 =1 wme w7=it) - . ram 3
P e Sre— ? @ | 4 s, 2025 (180 7o) 3 Last Date and Time for submission 6" May 2025 2022 Office of ;};Zr?g Nag‘;ag‘;%ay at Unit,
8' S —— pern W of Tender Documents. (10:00am to 1:00pm) Mangan District Slkhm
. T AT T iJ
g - B . P h t Unit,
AT T USEeh ST T T mgllﬁg/.llglzls/l}% 002/TP-N00413/ 4 Date and Time for Opening of 6 May 2025 Office of g:;‘(‘;gral:axgaagguaya ni
; § A ¥ X A wsiFa quwl swaim gma | S e, e ag, T e Fece, b, Tender. (2:30pm) Mangan District, Sikkim
TR - e Yo ST T S TaTe@-781001
. $-Aa: amitpareek99@yahoo.com CONDITIONS OF CONTRACT: '
Wlﬁn"q, R0 K] (311%"11311’() TEEHAT R & O R e Er et e p———————— 1. Tender is open only to the cligiblc Contractors/Firms of appropriate Class/Area.
=S U1 91 T9eh a9 T TR TR AT (STRCAS ) - T Sk 7T, T AR F, S, - 2. The intending tenders/contractors should apply in writing for issue of tender documents. The application
fe ﬂ ‘3 fe 3 ) 781001 $&@: cirpegt@gmail.com would be invariably be signed by the contractor himsel/herself. The tender documents will not be issued to
a < ?2:[ < i:[ SqIh] AT IR [ any person other than the INTENDING TENDER. The application shall be submitted initially for each works
11.| et oo o st fafs 23 3@, 2025 (311 09/04/2025 w1 9 i)

FARRH A el B

2] ol (6A) FravE (@) — listed above with all required documents.

©

3. The application should cnclosed attested copies of (a) Validated/Updated Contractor Enlistment Certificate;
‘-TfQ\?rq RIESIEER ﬁw s m ﬁﬂatn m T, a3 B o, (b) Certificate of Identification; (¢) PAN Card; (d) Voter Identity Card where the work is to be executed. It is
T THE STRRFHT TeWrieeel Ak a9), 310 T e mandatory to produce the original validated/ Updated Enlistment Certificate during salefissue of the Tender
’ 13| weh et swvrerareeeh s sfatifumt | @ 39 Documents for verification. .
SR L INTEh 3333514 Ych H%I3 m 3 ZI S Tﬁ| FA FW T Teae T feafeem 4. The prescribed Non-Transferable Tender Documents (excluding the Tender Form) can be obtained during the
qﬁ shadT 1:|'|:ﬂ7;ﬁ TdTg 9gs gq13 ﬂ'@q <9 991 Trﬁ\'e;m TS TR (S et i o e ) period specified as above from the Office of the Divisional Engineer (Mangan), Roads & Bridges Department,
14| (%) wr=fifs ®wrm T () https//ibbi.gov.in/home/downloads Mangan on production of requisite Bank Receipt of the State Bank of Sikkim towards the cost of Tender
He i 856 ERIRES Ié m S @] Kl Tﬁ( S il??‘{ a&ch (@)arfupa wfafifugest faaor @@t (@) @ B Documents (Non-Refundable) under the Head “0059-80-800" cost of Tender Form (Roads & Bridges).
o 5. Eamest money deposit @ 2.50% in the State Bank of Sikkim shall be in the form of Deposit Receipt of
WS T Yagd T fovardt =k W =T y dep ; ;
gt 4t g fegms o ufgm FeEt S AmEfusee 07.04.2025 51 S gerie e Schedule Bank which includes deposits in the form of Temporary Deposit Receipt (TDR) in favour of the
faam qIE o TS T T e Y T FWI%EF AfreEH! Fuie fearferm Fmam s 75 T e fauwt 51 Divisional Engineer (Mangan), Roads & Bridges Department. Tender Form shall be issued only on
g’q]'gqﬁ ‘qg‘—om]ﬁ \—,ﬁg ﬁr“ wﬁ '(ui TR II=EG T g-a—q'rq—cﬁ A serRRRe e fafteet wugaEEaT 23 1@, 2025 W a1 Hivwer 31f SHToEE ST production of Temporary Deposit Receipts of 2.50% earnest money. ) i .
P . Tﬁ '-Ela gretes gfafe Tmr 10 foeg 3g@ Tius! 3THMT @ehl 3=l GaTa USieReTs 99 T+ 31e TRees 6. The Earnest Money Deposit in the case of Enlisted Women Contractors shall be governed vide Notification
Ela;! HRHTITC -{E”:i] 1 SRIET T i%ia {ohed g | foxfla EuCdEES S TV eI HIEAEETE W U9 TS| 37 @9 HueaEes No.104/R&B dated 8/10/2020.
5 SHTEETT TR SATHTd S, FEhgRI 91 gzl HemaTe g% T geed| faeeh ggmn 7. The Tender documents, including the Tender Form with quoted offer should be placed in a sealed cover with
LR SRICEWID] T T J&T 1
{ . OLIQMI‘{'-IGTQ StiTeeedl STTSe 3g@ e TrefieEs! qeargsd foarfermm ge gy fafon sfusfs fafom qon wwdm ggm the name of the tenderers and the name of work superscripted on it, supporting documents listed at Sl. No.3:
gl TH{~d{dl ﬁ:f KPS Tﬁl TR | g oI AT AT YHIOTEE S el S | (a), (b), (c), and (d) above should be enclosed with the offer.
T . d d ited in the Tender Box in th e and on the date and within the time as
TETAHT3 S AT, DN T ERUTHEEAH | | f: 11/04/2025 i 8. Sealed Tenders may be deposited in the Tender Box In the venn
AT IcHTEhT 1Y T mﬁ, HA T [+ 3 e § RS ;TR IBBI/IPA-002/IP-N00413/2017-2018/11205 9. Tenders shall be opened by a Tender Opening Committee as prescribed vide Notification
T Eﬁ‘d g ﬁTﬁ'UTqT qq w -,-Fi ﬁﬁﬁ quﬁl TG ITTEHT -e—e—e e W W No:21/R&B/PWD/Secy/2023-24 dated 18/10/2023 in the presence of the tenderers on the date and time as
I indicated above.

10. The Tenderer should sign on every page of the tender documents as Acceptance of the General Direction and
Conditions of the contract and other laid down norms. The rate quoted should be both in figures and words

%ﬁ IPIPR Qa im X m wa and should be inclusive of all Taxes and Levies. Over writing and -corrections sl.lould be avoided and if made
3 should be authenticated. Incomplete/Conditional tenders shall be rejected forthwith.
m mahq @‘m 11. In case of any discrepancy in rate(s) printed in the schedule of Rates and Quantities issued with the tender

Pl 5@—2025 srafy aEfiges Al sfre e ™ da fesuent documents, rates as per approved Schedule of Rates will be taken as correct. For items outside the Schedule

FRTAYT 3787 Hosiid @Tet, IYTEAT T Y T AR

uTie figs FUR, Tog TR T ARSI QTSR ST=Teh!
Iufeurfa went formt

ﬁﬂ'{UTEHFIT( freforfaa Qe M Qv e 3 fyoh of Rates (SOR), the rates shall be as per the technically checked estimate/analysis. Decision of the PCE-cum-
AT 2? @ ) Secretary/Head of the Department will be final in the regard.
o 12. The work value, scope and quantum of the work are subjected to change; the contractor shall execute the work
4. 02525 . 02526 as per the directives of the Department. No claim on this account is entertained whatsoever. If any claim is
HHTHATETR A faEr efifraere made, it shall be as per the agreement rates.
11-04-2025 2Rg 25-04- 13-04-2025 2fg 27-04- 13. The Department reserves the rights to hold payments to the contractor unless test certificates are not produced
2025= 03 =T (JAF LhaR 2025= 03 = (FAF AZAER by the contractor when called upon to do so.
} 4 ¢ ; 14. Avoidable damages due to negligence of the contractor shall be at his/her own risk and cost. The Department
fe= | em 9. I 2. . e shall not be liable for payment of such damages (if any), including accidents to labour at site.
Ik - 22.45 hTHTEAT 0340 | - . 15. The offer shall remain valid for a period for 90 (Ninety) days. The work should commence within 15 (fifteen)
00.30 | 00.32 ICIGEISICES 01.11 | 01.13 T days form the issue of Work Order.
- it i i be entered with the
06.35 | 06.45 EEEIEIS 18.55 | 19.05 16. All the conditions as mentioned in the NIT shall be deemed to a part of the agr'eement to
wifr | 11.05 | 11.15 i FeER - 1450 [ 15.00 contractor. Security deposit shall be collected by deductions from the running bills of the contractor @ 5% of
. . o= . . |aH the value of work done.
14.35 | 14.45 10.20 | 10.30 17. The defect liability period for the pavement work shall be a period of five (05) years which shall not cover the
21.05 | 21.15 | 9. S 30 04.42 | 04.52 damages due to natural calamities, formation sinking, landslides, etc.
amed 05.30 | 05.40 £eT 4| 20.30 | 20.40 B el 18. The payment for the work executed work shall be done only after obtaining sanction from the Government
08.50 | -—--- e foe e | —— 17.20 and no claim, whatsoever, shall be entertained before the sanction. .
= i fars: - u—q@ﬁ 3799, faerdiuTer :—ﬁ:ﬁg—( RREIEST 19. The Department reserves the right to accept or reject any or all tenders without assigning any reason thereq .
THFTS rq\aﬁaﬁgn Wﬁ : h, % E ’ fi’ ’ 20. The contractor with the lowest bid and whose bid is accepted by the tender committee is required to register
’ ’ ’ ’ ’ >4, ST A themselves and produce a GST certificate prior to receipt of work order.
SIRLAS mzrvﬂg—;r, QTR 3R, S, ST, d a‘f[f T Fferg .| 21. The recoveries of Income Tax, Value Added Tax and Royalties on Forest Produce shall be as per rates
RS - QWW oy Suft (=) amwﬂ_3 foa (;ﬁ) notified by the Government from time to time and applicable on the date of payment. In no case, claim of any
YA S (3718), EnaT fedh S <,§3‘> 3%, oA qun @ﬁ?‘cﬂ’: contractor for deduction as per rates incorporated in Analysis of Rates or Schedule of Rates on the date of
( gé) Y ’ ’ tender shall be acceptable.

22. In, case of carriage of non-stock matecrials, if thesc matcrials are available at site or arc actually transported
from a lesser distance than indicated in the scheduled, the department shall pay the carriage as per actual proof
of carriage supported by permits issucd by Forest, Environment & Wildlife Management Department

25-05-2025 3Ra 29-06-2025= indicating the quarries which rcquired to be submitted by contractor with bill, nor cxcecding the rates as

incorporated in these schedules. The contractors are required to submit necessary documents to fulfill the

claim of payment for carriage of non-stock materials.

3 4. 05636

3. 05635
3

TATETEIETE
21-05-2025 2fa 25-06-
2025= 06 =T (J3% gUAR)

ANTEr, 2o 3w (fR.4.): w1 st sr=wfym gan
TR AT WO B S 3% Trean =i

TR e e s e fv | om | = 2 o | w | fe 23. Sublettin is agai i i igi hall b
. g of contract work is against the norms and it comes to the notice, the original contract shall be
frareh e i | o — | 1815 TaTEr 0025 | —— | % cancelled and appropriate action shall be initiated as per the rules.

(o3 NEIR g < (Qﬂi Bl aé ai g R &1 | 20.10 | 2012 EISRISIEES] 21.30 | 21.32 24. The Department also reserves the right to increase, decrease, alter or modify the item of works as indicated in
EEIAA U=, FaT fegidn Sfa Ush SrisHe 3es 21.25 | 2135 = S 2045 20.50 | o the NIT without assigning any reason thereof. _ ] ) o
Ith TEHI TqH TI'F{'QEI'ﬁ = & 0345 | 03.55 =] SIS 13.45 | 13.55 25. In case the man power employed by the contractors are from outside the State or neighboring countries, it

i e i : 07.10 | 07.20 hfeER . 10.20 | 10.30 shall be the responsibility of the contractors to get them registered with the Labour Department, Government

e e 5 e ATHICTTS 19.30 | 19.40 TRER . 20.40 |20.50 | @™ of Sikkim as per the relevant Labour Laws.

Ith JTERI 3 i TS fTsTeh! & SINEaUIE THETe Ik | 16.00 | 16.10 SR . A| 23.40 | 23.50 e 26. Use of explosive shall be regulated as under:
T U Bl | TR TH9=T 9&1 THYT TATdTehT A1 et wt [ 0330 — shmr 1| — 13.20 (a) Transportation, Handling, storage and use of Explosives (if necessary) shall be in accordance with the
- : ¥ - provision of the India Explosive Act and General Guidelines, Circulars issued by the department and other
3 SeTTTRsaT, Efea, STERrE, S S ., FEET S, IR, BSYT, B ., competent authorities on the subject from time to time.
HEwqUl ¥ EEIREE g Meh B Ry, et a afeEn W, WA o, SEen 4w W, s e (b) The rules and regulations issued by the Sikkim Public Works Department or any other competent authority
T %0 ES HT HIRATHE 3t UEPR T I Y TS, HHGR AT, BN, HEETETE, HE, T A, FYT ., WA shall strictly be adhered to with regard to transportation, storage; handling and use of explosives shall be
a2 T IR JeTEEeTE YoM TS| o I S | | 5., widt ., e s, G o, de S, T, A ., e maintained by the contractor.

e, e, VeHETE, EIAMG T HIgeE| 27. The contxact?r sha.ll. als? make.an:angenfent to have photo-graphs of the works taken at least at three stages of

WHTISH: - YRR A0 (378TE) T STETEaR (g8) = 20 ge| the construction period i.e. beginning, middle and completion stages.

28. Quarrying of stones shall be allowed only from designated approved quarries. Where work of Water bound
Macadam is involved, binding materials shall strictly be in accordance with the specification, both in quality

Tty st e AT gEiierh! SRR B HH ISR ggiIeh!
Tl F| TR 39 It Jeql gEe aNawers o
TREfId qeaTuehl ARHTY GEIleTel SIaTuehl &

> 3. 05742 g 4. 05741 and quantity. Works such as compaction, consolidation and stabilization etc. will be required to be done on
m ﬁam =] SerEefe ) FEen $eame ) trial stretches to ensure the materials, procedure and equipment’s are producing the desired result.
18-05-2025 3fa 29-06- 19-05-2025 3@ 30-06-2025= 29. Damage of properties in and around the work site must be avoided at all cost. The contractor shall be held
W m a”i@ ﬁ:l. 2025= 07 = (JAH AFAEAR) 07 =1 (Y% HaR) responsible for any acts of negligence and shall be made to make good the damages.
30. Expenditure involved for material testing, cube strength of concrete, crushing strength of road metals etc. at
. o : q.
-q-‘;ﬂ W argra- w;rp-ﬂ — 13.40 qw 0930 | — site or in laboratories shall be borne by the contractor. The contractor shall make necessary arrangements
oTEd | 14.50 | 14.52 F—— - 06.43 10645 | accordingly as and when instructed to do so.
an—tﬁﬂi, L0 IM: S ﬁ@'[?ﬁ%ﬁm E{q—m p 8. 0511 8. 0 - 04'10 04'20 | 31. It is accepted to the tenderer to have inspected the site before submitting his/her bid. There may be possible
fyatem gufve gEcims meafts e ol s v A R . . . site difficulties for which the tenderer should have their own correct assessment before submitting the bid.
e o Brf . 05.20 | 05.30 TR * 15.45 | 15.55 32. The contractor will have to pay all taxes and duties as applicable and notified by the State/Central
=eit et fordteam PNh] Hesh U ot o 09.30 | — e ¥ | 11.40 o Government and no claim shall be entertained in this regard whatsoever. Y
Tormrent et Al greTel g sttt wT wEawEt a) ot e P, gt 47, A, o, e, 3 33. The cost of stock materials and bridge parts supplied from the Department store will be deducted from the
I IrFEwn & faume qun s aftfae ygE T 1, s e, Fr, B fam, St m’ 5 < contractor’s bills as per rules.
e ﬁ:@ﬁ Ry v U 1%7*—[ &ml TS T 9ARE § ’ ’ v ! ha - : 34. All bidders must compulsorily hold an account in the State Bank of Sikkim, Government of Sikkim.
AR - A el Avft (), s, oS qur SR FR(Th) T 35. The rate quoted should be inclusive of all the taxes in toto.

FEIET i T, THRIE 3RS Hibfdeh! Sfafferenmd
I T S Thedg® HATSleh! I HIshHuT Jufed forg|
e Afafy e fafsre srfafermrens = wre Samseafs
fafae @ wRtrifiar smwRisET e |

THTANRE (k)= 22 T&a |

AR (TRre) R.O. No. 13/IPR/PUB/Classi/25-26 Sdl-

Divisional Engineer (Mangan)

Date:09/04/2025 Roads & Bridges Department
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